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(b) if so, whether Court decison
fas been debarred; and

(c) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): (a) No, Sir.

(b) and (c). Do not arise.

Warning to Aiy France for aiding in
smuggling out prohibited goods

2708. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
pleased to state:

(a) whethier Air France has been
punished for aiding and abetting
smuggling out prohibited goods;

(b) if so, details thereof;

(c) whether it has been warned ade-
quately; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAISINGH SISODIA): (a) and
(b). Yes, Sir. Acting on information,
officers of the Custams Preventive
Branch of the Delhi Central Excise
Collectrate seizeq 48 packages cou~
taining skins of reptiles and wild
animals while they were being attem-
pted to be clandestinely loaded on
board an outward bound Air France
flight at Palam Airport, New Delhi,
on 22-4-1975. These goods were not
mentioned in the relevant cargo mani-
fest and no shipping bills or other
relevant documents had been filed in
respect of their shipment. In the
follow-up action, 25 similar packages
containing snake skins were seized
from the cargo warehouse of Mis, Air
France on 26-4-1975. Since the export
of wild animal and snake skins is
prohibited, these were seized and
confiscated under the Customs Act,
1962, and a penalty of Rs. 10 lakhs
imposed on Mis. Air France. Personal
penalties were also imposed on five
other persons found involved in the
case.

(c) and (d). Information is being
collected and will be laid on the
table of the House.

Representation of ITDC Apprentices

2709. SHRI G. M. BANATWALLA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether any representation has
been received from or on behalf of
1.T.D.C. apprentices in Delhi;

(b) if so, demands submitted; and

(¢) Government’s reaction and

decisions thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (SHRI A P.
SHARMA): (a) A representation
dated 25-9-1980 has been received by
the LT.D.C. management from the
I.T.D.C. Apprentices Action Commit-
tee.

(b) The following demands have
been submitted to the Corporation:

(i) The stipend for Apprentices
should be enhanced from Rs. 130
per month to Rs. 300 per month.

(ii) The Apprentices should be
assured employment in ITDC after
completion of their training;

(iii) The Apprentices should be
given free all-route D.T.C. Passes
by the Corporation.

(c) The matter is under considera-
tion of the‘ I.T.D.C. management.
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